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o rbanisation and is re ired to 
or as the nrdal Institte or rban 
rcscarch

(d)   hat nds have been pro
vided to the Institte and hethe 
it has been iven necessary assis
tance by \va o biciî and sta, 
and

e) i not, action overnment 
are contemplatin to strenthen the 
Institte and bnnt it on the level 
o other national institte lie the 
National Concil or  Edcational 
Researci and Traininc, the Indian 
lastittcr o Pblic Administration, the 
Indian  Concil o A r̂iclnral 
Research, ti Tiistit  or Deence 
Stdie-s and An il.sis cit.

TH. Mi NlSn R o  \̂R-

T AMi\TARV A AIRS AXl) 
ORKS A\I) io siny rSIIRI 
RHISIIVIA  \AR \1 \  SIX H) 
a) The  ̂aid  Institte lias been 
set ) at tlic initlalic o the 
overnment o India.
(b) In 19 .

(c) The Institte has been set p 
to ndertae, promote and coordi
nate researcii stdies in the ield o 
rban aairs, and also to initiate 
and assist in developin sitable 
policies and prorammes pertain
in to the problems o rban deve
lopment. A orin rop set p 
by the Ministry o ors and Hos
in has recommended that the Insti
tte shold be reconised as a nodal 
aency or rban research.

(d) Annal  rant-in-aid  is 
iven to the Institte by the Minis
try o ôrs and Hosin to meet 
operational  expenses  incldin 
essential sta and oice rent.

(e) The overnment has taen 
a n mber o measres to strenthen 
the Institte. The Minister or ors 
and Hosin addiessed letters to 
the Chie Ministers and Administra
tors o nion Territories s estin 
that a ondation rant o Rs. i

lah be iven to the Institte and 
that they shold persade the dev-e- 
lopment athoriti, local bodies 
etc. to enrill as members o the 
Insdttc. Some o the State o
vernments and rban Territories 
have responded to this re est. The 
level o rants iven by the Ministry 
to the Institte has been stepped p 
drin ipo-i and 191-2. De to 
the initiative taen by the Ministrŷ, 
the Institte has been entrsted vvith 
a research project or the develop- 
ment o small and medi m to ns 
ith NICE assistance.

Land or ANDHI Smara Ni- 
dhi and andhi Smar SaRhra 

halaa

40 0. SHRT \̂ X. AD IL

STTRT BHTK R.̂ T̂ ATX 

11 iVr Ministrr o ORKS AND 

HO SIX  1)0 s tc

(a \vb.ci.hr an\ arv-mpnt as 
made or allotment o land to ihe 
andhi Smara Nidlxl and the an
dhi Smara Sanhrahalav̂i. i so. 
h  mch land as allotted and 
hat as the terms and conditions

(b) hich  oranisations  and 
instittions are nctionin rom those 
premises

(c) hether it has esthoses, 
caeteria, residential lats and com
mercial establishments lie andhi 
Boo Hose dealin in non- andhian 
political literatre and

d)   has any violation o the pro
visions o the lease deed leen bro ht 
to the notice o the ovemment, i so, 
hat action overnment proposes to 
tae

THE MINISTER O PALIA- 
MENTAR  AIRS   AND 
ORKS AND HO SIN (SHRI 
BHISHMA NARAIN SIN H)

(a)   A piece o land measrin 
.199 acres as leased ot to andhi 
Smara Nidhi Trst at a nominal 
iond rent o Re. I-per ann m on
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popeta lease-hold basis or const- 
rcticMi o andhi Ms m, an elec
tric sb-station, a servantj bloc, a 
arae bloc, an oice bildin and 
six residential blocs or the se 
o lxna ide sta only. Accordin 
to tliC terms o the lease, the lease is 
not permitted to carr- on or permit 
to be carried on at the said premics 
any trade or bsiness hat soever 
or se the same to permit the same 
to be sed or any prpose other 
than thoe mentioned above.

(b)   and (c). The oranisations 
and instittions existin at the site 
are as indicated l)clc\v 

1. andhi Smara NidVii

2. mdHi Sajhraalaya

3. andVii Boo Hose

4. Hiinala.a Se a San

. andhi Peace ondation

. Prariti Chiitsa Samiti 
(Natre cre)

. Naari Lipee Parishad

S. Sarva Se a Sanh or m

9. Post Oice

10. Canteen Stall

(d) Certain violation o the pro
vision o the lease deed has come to 
the notice o the ovt, and ovt, is 
tain appropriate steps.

Name o OxanLsation   Stoc o non-Saîdard
ertilier

SabStandtrd ertilier ith 
Mar er and Haed

401.  SHRT RASHEED MAS- 

OOD  ill the Minister o A RI
C LT RE be pleased  to state
(a)  liether  overnment  are 
a are that h e stoc o ertiliser 
ith M ÎO ED and Ĥ AED or 
distribtion in Pnjab and Haryana 
has become sl̂-standard and im- 
saleable

(b̂ i so, the reasons thereor 
statin the antity and  vale 
o the ertiliser stocs that have 
become nsaleable iili MARK ED 
and HA ED respertivelv and

(c) the read ion o he tovern- 

inrnt ith rcrard ihcrcto  

THE r̂TXTSTlR O STAIE 
I\ THE M VIST n O AORT- 
Cl.ITTRE A\ D K  \T.R 
R CrOX (SHRl A. S . T- 

NATH,A\)  in) The  antities 
oj on-staiid ird lTiili-( s a\Milal)l( 
irh M ARK ED  Pi in jab  and 
HA ED, Hanana arc verv sjall, 
bein only 0.4 per ccnt and 
1, per sent respectively o the 
annal trn over o these orani
sations. These ertilisers are not 
nsaleable. These oranisations have 
reported thatt hese stocs are liein 
tilised by their ranlation plants. 
The disposal o the  remrainin 
antities is bein done as per the 

provisions o the ertiliser (Control) 
Order and in consltation ith the 
respective State overnments.

(b) and(c), inormation rnished
by these t o Accordin to the 
oranisations the stocs  o non
standard etiliers ith them and iher 
vale are indicated belo 

Vale (Rs. in Lahs)

M.VRK ED, Pnjab 24
HA ED, Haryana 23

In the massive ertiliser operations, 
some small lie that o HARKpH 
ond HA ED antities o ertilisers 
may lose their ntrient  content 
becase o physical and chemical 
properties o erilisers and other 
actors. Ho ever, these ertilisers can

tonnes 4 2
tonnes 43 i

be reprocessed cr sed  r preparation 
o erviliser mixtres or even sold at
redced prices on the basis o the
redced ntrient content ith the 
approval o the State overnments 
as per the provisions o ertiliser 
Control Order.




